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i^ r f  ^f ĵrft rq ir"
^ O 1 ̂  1

^ r  cT̂ i ^ftfa 3FJT T̂q m  ^ , fftfcT ^
5 r ^ :  enr ^  ^Rft f  f a  fa?pft NWt 
t t  3?tn^r $rm  3rfr fa?RV =#ft grt 
^TcT ^  1 T̂cTf ^rf ^  ^
^  Jftf^ t W f^ r  57Tcf f 5 1

Re-issue of Bearer Bonds

*87. SHRI T. R. SHAMANNA: 

SHRI G. Y. KRISHNAN:

Will the Minister of FINANCE be 
pleased to state;

(a) whether Government have tak-
en steps to re Issue Bearer Bonds; it 
so, the detail^ and the expected 
amount;

(b) what were the considerations 
that weighed with Government to 
stop the issue of Bearer Bonds issued 
at the beginning of the year 1981; 
and

(c) what are the reasons for re-
introduction of the sale of Bearer 
Bonds though there was a lot of cri-
ticism by a large section of the peo-
ple?

THE MINISTER OF FINANCE 
(SHRI R, VENKATARAMAN); (a) 
to (c). A statement is laid on the 
Table of the House.

Statement

Re-issue of Bearer Bonds

The Special Bearer Bonds, 1981 are 
being placed on sale again for one 
month from 1st December, 1981. Dur-
ing this period, the bonds will also
be sold through selected nationalised
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banks in addition to Reserve Bank of 
India iAid State Bank of India and 
its subsidiary Banks.

The Budget Estimates 1981-1982 
assume credit of Rs. 800 crores from 
sa]e of these bonds but only Rs. 296.91 
crores were collected during the cur-
rent financial year.

The sale of Bearer Bonds was sus-
pended after 30th April, 1981 in view 
of prolonged litigation in the Supreme 
Court. The decision to reintroduce tne 
sale of bonds has been taken in the 
context of Supreme Court’s judge-
ment upholding the Constitutional 
validity of the Special Bearer Bonds 
Scheme an^ with a view to make up 
the shortfall in realisation assumed 
in the Budget.

SHRI T. R. SHAMANNA; Sir, after 
the Supreme Court has given its ver-
dict, the Finance Minister has won 
ta legal battle in respect of the issue 
and sale of Bearer Bonds.

May I appeal before the conscience 
court of Mr. Venkataraman on moral 
and ethical grounds to stop the issue 
of these black bonds?

I say this because an honest tax-
payer, is forced to pay his tax: 
through his nose whereas a black- 
marketeer, a smuggler, a corrupt per-
son, and other unsocial elments are 
protected. They will not be Paying 
any tax on large part of their wealth. 
Thereby he has given them an oppor-
tunity to convert their black money 
into white money. Is this just? Is it 
proper? By this, will he not be en-
couraging the blackmarketeer to earn 
more wealth?

SHRi R. VENKATARAMAN: Sir, 
the propriety of the legislation has

been, debated at length in both 
the Houses of Parliament It has 
been adopted by both the Houses of 
Parliament.

Sir, Democracy implies carrying 
the majority, not satisfying every-
body, '

I know Mr. Shsmanna has got a 
conscientious objection. But I cannot 
satisfy 100 per cent, I have the sup-
port of the majority in tne House. 
Both the Houses have carried the 
Legislation. The propriety of the 
legislation has been discussed and 
fully thrashed out. Therefore, there 
is no point in merely saying it again 
and again that it is black bond, and 
this and that.

SHRI T. R. SHAMANNA: 1 know 
that Mr. Venkataraman will stick to 
his guns. But at the same time may 
I suggest one thing to the Finance 
Minister? In respect of all those per-
sons about whom the Government has 
got any doubt, why cannot the Gov-
ernment ask them to give their assets 
in 1971 and also their assets in 1981 
and also the difference between these 
two? If it is true, their wealth may 
be confiscated or they may be taxed. 
Is it possible to do that?

SHRI R. VENKATARAMAN: j  am 
not sure of the legal validity of the 
suggestion made by the hon. Member.

SHRI INDR A JIT GUPTA; It has 
been announced that this time when 
the Bearer Bonds are going to be 
issued afresh, they will be available 
for sale not only in this country but 
abroad also. He will kindly confirm 
this fact. What are those agencies 
abroad which are going to be used 
for the sale of the Bearer Bonds? 
The question is: it has been pointed 
out in some quarters that because 
everything is under a cloak of secrecy 
and the purchasers of the Bond are 
not to reveal their identiy, there Is a 
danger, serious danger, that this sale 
abroad may enable a large amount 
of foreign funds to be channeled
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through to this country in order to 
finance those separatist and devisive 
movements which are going on in 
various parts of the country. What 
safeguards and what precaution can 
possibly be taken aga.inst this? Could 
he tell the House? Because all that 
the persons abroad has to do is to 
buy a Bond, send H bere to some-
body and it will be cashed here. That 
money will be available for any pur-
pose without revealing the identity 
of those who are handling the money. 
The foreign money can be sent through 
this channel for financing various 
^ypes of separatist and divisive and 
other movements which are against 
the interests of the country.

SHRI R. VENKATARAMAN: The
proposal to sell Bearer Bonds abroad 
is not new. It was in the original 
issue itself. Actually an amount of 
Rs, 2 20 crores was subscribed for 
thi3 Bonds upto 30th April in London 
and about Rs. 0.60 lakhs in Bahrein. 
Therefore, there is nothing new in 
what we are doing.

As regards the second point raised 
by the non. Member, namely possible 
abuse. I wish to inform him that 
these bonds cannot be redeemed for 
a period of 10 year3 and therefore 
immediately there is no question of 
this bond being nurchased for some-
body, sent oveT to India and cashed 
and used for illegal purposes.

The third point which I would like 
to mention iq that it is not only these 
bonds but there are other ille^le 
means bv which monev might be 
flowing. is the endeavour of the 
Government to prevent such flows 
whether it is through honds or other-
wise for improper and illegal purpo-
ses,

SHRI INDRAJIT GUPTA: I did not 
say that this bond will be imme-
diately cashable. The point is that 
once it is transferred from one hand 
to anothtr, It becomes like a promi- 
sory note against which it is possible 
to borrow money because we see 
what is going on in this country now.

SHRI XAVIER ARAKAL: Pru-
dence and wisdom have prevailed on 
the Supreme Court. If we say some-
thing about the judiciary it may' be 
considered as an attack on the judi-
ciary. However, this House is fully 
aware that many enactments are up-
held by the Supreme Court, especially 
in the economic field. Regarding this 
Act itselfi it was said that its validity 
is now upheld by the Supreme Court 
j would like to know how many more 
Acts were challenged before the 
Supreme Court in relation to the 
economic aspects and what steps 
Government has taken in this regard.

SHRI R. VENKATARAMAN; It is 
very difficult for me to give all the 
challenges which have been raised in 
the Courts. Al] that I want to correct 
the hon. Member’s question is that 
this was not stayed. The matter went 
up to the Supreme Court and it was 
pending in the Supreme Court and ^ 
was not stayed. We stopped it because 
there was a prolonged litigation.

Payment of dearness allowance to 
Central Government employees

*88. SHRI JANARDHANA 
POOJARY:

SHRI SATYAGOPAL 
MISRA:

Will the Minister of FINANCE be 
pleased to state-

(a) whether three additional Dear-
ness Allowance instalments have be-
come due to the Central Government 
employees;

(b) if so, when the decision is likely 
to be announced;

(c) whether Government are con-
sidering to merge part of Dearness 
Allowance with pay; and

(d  ̂ if so, what a^e the details 
thereof?




